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Order of The Tribunal 

  Heard Ld. Counsels for the applicant and 
respondents.  

 

Applicant's counsel submitted that the 
applicant is continuing as a casual worker 
under respondents as on date and his case 
for 1/30th status has not been considered  
though similarly situated persons have  been 
considered.  He submitted that the 
representation of the applicant dated 
07.03.2019 (Annexure-A/5)  is pending with 
the authority. 

 

Respondents' counsel wants to  obtain 
instruction regarding pendency of the said 
representation. 

 

After hearing Ld. Counsels for the parties 
and after perusal of the record, I am  of the 
view that no purpose would be served  by 

 



keeping the O.A. pending. Taking note of 
the fact that  the applicant has filed the 
representation dated 07.03.2019 
(Annexure-A/5) which is stated to be 
pending,  the  O.A. is disposed of at this 
stage without expressing any opinion on 
merit as well as on issue of limitation, with a 
direction to Respondent No.3/competent 
authority  to consider the 
representation dated 07.03.2019 
(Annexure-A/5) of the applicant and dispose 
of the said representation if it is pending as 
on today as per law by a speaking and 
reasoned order,  copy of which is to be 
communicated  to the applicant within two 
months from the date of receipt of a copy of 
this order.  

 

 The O.A. stands disposed of accordingly. No 
costs.  

 

Copy of this order be given to Ld. Counsel 
for both the sides. 

( GOKUL CHANDRA PATI) 
           MEMBER (A)            
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